
I 

TO BE PUBLISHED IN PART_II, SECTION ~. (ij,;i) OF THE Ef'l'RA 
ORDINARY GAZETTE OF INDIA . T 

GOVERNMENT OF INOlA 
MINISTRY OF FINANCE 

DEPARTMENT OF REV~NUE 

NOTIFICATION 

INCOME-TAX 

s.o. . In exercise of the pow~rs conferred by clause 
I 

(ii) of sub~lause (1) of section SOL of the Income-tax 
i 

Act, 1961 (43 of 1961), the Central Government hereby 

specifies "7 year-~3%(taxable) Secured Redeemable Non­

Convertible Bonds", issued by the Damodar Valley Corporati on, 
' 

f or the purpose of the s aid clause: 

Provided that the benefit u~er t he said clause 
I 

shall be admissible in the case of transfer of such bonds , 

by endorsement or delivery, only i~ the transferee "informs 

the said Corporation by registered
1
post within a period 

of sixty days of such transfer. 

1 
~-

(H.K.Sarapgi) 
Under Secretary. to the Govt. of India 

No. 8,-,'7) 

F.N0 • 328/82/90-WT. 


